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IN THE CEUTEAL ADMIUISTPATIVB TRIBUUAL, JAIFPUF BEWIH, JAIPUR.
0.A.No.291/96 Date of ovder: 1.12,.1997
Vichitra : Applicant

Vs.

1. Union of India through General Managjer, Western PRailway,

"

Churchgate, Bombay.
Z. Divisional FRailway Manajer, Weatern Pailway, F¥ota Division,

Kota.
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2. Permanent Way Inspector, Western Railway, Fota Division,
Shyamgarh.
.. Rezpondents.

Mr.Shiv Kumar - Ccoungel for applicant
Mr.Manish Bhandari - Counszel for respondents.
CORAM:

Hon'ble Mr.G:opal Trishna, Vice Chairman

Hon'kble Mr.O.F.Zharma, Administrative membzr.
PER HOW'ELE ME.ZOPAL PTRISHUA, VICE CHAIPMAN.

Applicant Shri Vichitra has £filed thiz application under
Section 19 of the Administrative Trikunals Act, 19§5, praying

for a directicon to the respondents to take him on duty and to

[

pay the monthly ealary for the intervening pevricd during which
Rhe has been kept away frqm the jok. He has further praysd that
if the applicant haszs Lkeen medically decategorised, suitable
alternative job may be given to him.

2. The facte giving rise to this application are that the
applicant was employed on the post of Sangman at Garocad under
PWI Shyamgarh, in the I'octa Division of the Western Railway. He
was Jgranted feamporary status w.e.f. 1.1.1923. He was in the
regular pay zcale <f Rz.196-222 (R3) w.e.f. 1.1.1924 vide order
dated &.10.1%27. He was promoted. on the post of Gangman on
reguiar basis in Group-D service =cale Es.775—1025(é.P) vide
order dated 27.8.1990, He develaped an injury in his right eye

and he was examinad Ly a 'Medical Ecard. Therzafter, the
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rezpondente 3id not take him on duty. ©On the contrary, the
respondents have stated that the applicant has teen declared

medically unfit for Failway se2vvices on his medical examination

and pursuant to the medical repsrt he has been retired from ie
Railway service w.e.f. 28.9.1995,
3. We have heard the learned counsel for the parties and have
carefully perused the records.

\:4. The appliczant has been retired from Failway service con the

ground of medical invalidation as evidenced Ly BAnnxe.P2 & R3.
The applicant has served the Failways from 25.5.1978 to
27.9.19951&5 auch he iz entitled to pensgiconary benefits.

5. In the circumstances, we direct the respondents to exten]
all the gpensicnary bkenefits £ the applicant as may be
admiszikble undzr rulea. The above directicnz shall ke complied
with by the respondenta within a pericd of 4 months.

G. The 0.2 iz dizpozed of accordingly with na crder as to

Clekinge

(0.P. Sh - (Gopal Frizhna)
Administrative Membker. Vice Chairman.




